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'THE CODE OF CRIMINAL PROCEDURE 
(HWYANA AMENDMENT AND VALIDATION) 

ACT, 1976. 

(Haryana Act No. 16 of 1976) 

[Received the assetzr of the President of India om the 2 1st February, 
1976, andfirst published for general in formation in I-ia p a  Governmen f . 
Gazeile (Extraordinary), Legdative Supplement Par[ I of 24th February. 
19761. 

ACT 

to amend the Code of Criminal Procedure, 1973, in its application to 
the State of Haryanu and lo validate certain acts. 

B ~ i t  enactedby theLegislature ofthe State ofHaryana in thementy- 
seventh Year of the Republic of India as follows :- 

1. This Act may be called the Code of Criminal Procedure (Haryana Short title. 
T -' Amendment and Vdidation) Act, 1976. 

2. After sub-section (I )  of section f 1 of the Code of Criminal Amendment 
Procedure, I 973 (hereinafter referred to as the principal Act), the following of section 1 I 
subsection shall be ins& and dull always be deemed to have ken ins@ O'Parliammt 

Act 2of 1974. namely :- 

"(1 -A) The State Government may Iike'wise establish as many 
Courts of Judicial Magistrates ofthe 5rst class and ofthe second 
class inmpect to particular cases or to paceicular class or classw 
of cases, or to cases generally in any local areas.". 

3. Insection 13oftheprincipalAct,- Arnendmcnt 
of section 13 

(0) for the words "seowd class", the words "fist class or second ,r?,h,,,t 
class" shall bc saMtu tcd and shall d w y s  be deemed to hz-;e AC t 2 of 1374. 

been substituted; 

(b) for the words "in any district", the words "in any local area'' 
sirai; :*c s-u-*sdrui&a~ &i be ---r,izd iG hcTe eeri 

.m,4stituted 

1. For Statement ofObjccts and Rwsons,see Harylrna G o v m e n t  C;iVxtte (Extra.), 
dated the 23rd January, 1976, page 2 1 6. 
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4. Notwithstanding anything contained in anyjudgment, decree or order 
of any court, any notification issued by the State Government before the 
commencement of this Act purporting to estabIish any Court of Judicial 
Magistrate having jurisdiction over more than one district shall be deemed to . f 

have been issued under section 1 1 read with section 13 of the principal Act as 
amended by this Act and be deemed to be and always to have been valid. 
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'THE CODE OF CRIMINAL PROCEDURE (HARYANA 
AMENDMENT) ACT, i - 3  1 

ACT 

to ntllett d th E Code qf'Crit11inal Procedure, 1973, in its application 
to the Stale of finv~ann. 

BE it enacted by the Legislature of the State of Haryana in the Thirty- 
second Year of the Republic of India as follows :- 

I. This Act may be called the Code of Criminal Procedure (EIaryana Short title. 
Arnendment)Act, 198 1 .  

i 2. After section 167 of the Code of Criminal Procedure, 1973, the ~nsedion of 
following section shall be inserted, m e l y  :- section 167-A 

in Central Act 2 
" 167-A. Procedure on arrest by Magistrate.- For the avoidance 974, 

of doubt, it is hereby declared that the provisions of section 
167 shalt, so far as may be, apply also in relation to any person 
arrested by, or lmder any order or direction of, a magistrate, 
whether executive orjudicial. " . 

1. For Statement ofobjects and Reasons, see H q a n a  Government Gazette (Extra.), 
dated the 21st Septer~bcr, 198 1, page 1388. 
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THE CODE OF CRIMINAL PROCEDURE (HARYANA AMENDMENT) ACT, 1985 
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1[THE CODE OF CRIMINAL PROCEDURE (HARYANA AMENDMENT) ACT, 
1985] 

HARYANA ACT NO. 14 OF 1985 
 
 
(Received the assent of the President of India on the 14th November, 1985 and was first 
published in the Haryana Government Gazette (Extraordinary), Legislative Supplement 
Part 1 of the 29th November, 1985.) 
 

1 2 3 4 
Year  No.  Short title Whether repealed or otherwise 

affected by Legislation  
1985  14 The Code of criminal 

Procedure (Haryana 
Amendment) Act, 1985  

    
--- 

  
 

                                           
1 For Statement of Objects and Reasons see Haryana Government Gazette (Extraordinary) dated the 26th 
September, 1985, page 
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ACT 
To amend the Code of Criminal Procedure, 1973, in its application to the 
State of Haryana. 
Be it enacted by the Legislature of the State of Haryana in the Thirty-
sixth year of the Republic of India as follows:- 

Shot title. 1.  This Act may be called the Code of Criminal Procedure (Haryana 
Amendment) Act, 1985. 

Amendment 
of Section 24 
of Central 
Act 2 of 
1974. 

2.   To sub-section (6) of section 24 of the Code of Criminal Procedure, 
1973, the following explanation shall be added, namely:- 
 

           “Explanation:- For the purpose of sub-section (6), the persons 
constituting the Haryana State prosecution Legal service (Group B), 
shall be deemed to be a regular cadre of pro eluting officers.” 
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